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THE REGISTRATION (UTTAR PRADESH AMENDMENT)
ACT, 1975 S

(U. P. Acr ~o. 48 oF 1975)

'[*'f'Authm'itative English - Text of the Registxration (Uttar Pradesh Sansho-
dhan) “Adhiniyam, 19753

AN

Act

further to amend the Registration Act, 1908 (dct XVI of 1908), in
its application to Uttar Pradesh.

It 1s HEREBY enacted in the Twenty-sixth Year of the Republic of India as
follows :—

1. (1) This Act may be called the Registration (Uttar Pradesh Amend- gpore sitle, extent
ment) Act, 1975. and  commence-

/ ment.
(2) It extends to the whole of Uttar Pradésh.

(8) It shall come into force on such date as the State Government may by -
notification in the Gazette appoint in this behalf.

2. In section 3 of the Registration ‘Act, 1908, as amended in its applica-  Amendment of
‘tion to Uttar Pradesh (hereinafter referred to as the principal Act), after sub- section 3 of Act
section (2), the following sub-section shall be inserted, namely :— XV1 of 1908.

- “(8) The State Government may appoint one or more Additional -

Inspectors General of Registration and Deputy Inspectors Generai of
- Registration for the territories subject to such Government and may
prescribe the duties of such officers and authorise them to exercise
and perform all or any of the powers and duties of the Inspector General
of Registration.” '
\\
© 8. In section 69 of the principal Act, in sub-section (1), after clause (d), Amendmeng of
the following clauses shall be inseried, namely :— section 69,

“(dd) providing for refund of registration fees paid in excess;
(ddd) providing for recovery of deficiency in registration fees;”

4. dfter section 78 of the principal Act, the following section shall be - o o~ o =
inserted, namely 1— tection T8-A.

“78-A. The State Government may by rule or order published in the

Power to reduce official Gazette, reduce or remit, whether prospectively
or, remit fees. or retrospectively, in the whole or any part of the
territories under its administration, the fees chargeable in respect of any
instrument or class of instruments, or in respect of any class of instru-
ments when cxecuted by or in favour of the State Government or auy
person or class of persons.”

+{For Statement of Objects and Reasons, please see Uttar Pradesk Gazette FExtraordinary,.
dated August 9, 1975).

(Passed in Hindi by Uttar Pradesh Legislative Assembly on August 6. 1975 apd by
the Uttar Pradesh Legislative Council on August 8, 1975).

(Received the Assent of the President on September 15, 1975 under Arsticle 201  of the
Constitution of Tndia and was published in the Uitur Prades)y Gazerte Extraordinary, dated
September 22 1975.)
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Imertion of new 5. After section 80 of the principal Act, the following sections shall be
tections 80-A  20d /poered, namely :— -

80-B.

“80-A. (1) Itshall be the duty of the Collector, if he is satisfied, during
the proceedings, if any, under section 47-A of the
,mm‘ty ‘I’fmcc?clgfg Indifn Stamp Act, ngQ, that the fee for registration
under section 47-A paid under this Act in respect of a document is in
of the Indian deficit, to determine in th¥# course of such proceedings
Stamp Act, 1893. (he deficient amount of fee and to send a copy of the
, order made in the proceedings to the.registering officer for the recovery
of the said amount from the person liable to pay the deficient amount

of stamp duty under the said section.

(2) An order of the Collector under sub-section. (1) shall be deemied
to be an order made by the Collector under section 47-A of the Indian
Stamp Act, 1899 and shall be final.

(3) Any amount recoverable under this section may be recovered as
“arrears of land revenue.

80-B. (1) If on inspection or otherwise, it is found that the fee pay-
Recovery of able under this Act in relation to any document which
deficient  registra- 1S registered has not been paid or has been insufficiently
tion fee as arrears paid, such fee may (after failure to pay the same on
of d land Tevele demand within the prescribed period), on a certificate
?qungr?fm'gicesfr of Inspector General of Registration, Additional Ins-
pector General of Registration or Deputy Inspector
General of Registration, be recovered from the person who presented
such document for registration under section - 32 as arrears of land
revenue. Such certificate shall be final and shall not be called in ques-
tion in any court or before any authority :

Provided that no such certificate shall be granted_ﬂnless due enquiry
is made and such person has been given an opportunity of being heard.

(2) Where the Inspector General of Registration finds that the amount
of fee charged and paid exceeds that which is legally chargeable under

the provisions of this Act, he may, upon an application in writing or

otherwise, refund the excess.”

g

PSUP—AP. 336 Sa. (Vidha)—2700--~1975—1827+-30ss  (Mech.).
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No. 2118 (2)/XVIl-V— l-_I (KA)329-1989
Lucknow : Dated : November 2, 1989
NOTIFICATION

e 4w a1

Miscellaneous

ln pursuance of the provisions of clause (3jof Article 343 of the ‘Constitution of India,
tha Gyvarnor is pleasad to order the publication of the following English translation cf the
Registrikaran (Uttar Pradesh Sanshodhan) Adhiniyam, 1989 (Uttar Pradesh Adhimyam
Sankhya 2» of 1989)as passed by the Uttar Pradesh Legislature and assented to by the

President on October 28, 1989. ;
THE R GISTRATION (UTTAR PRADESH AMENDMENT) ACT, 1989
(U. P. Act. No. 29 of 1989)
: (A5 passed by the U. P. Legislature )

AN

ACT _
: ~ Surth r to amend the xegistration Act, 1908 in its application to Uttar
: Prade sh,
3 LT 15 HExEBY enircied in the Portizth Year o1 the Republic of India as
:} follows :

{. (1) This Act may b2 called the Registration (Uttar Pradesh]Amend- f;gﬂ g;;nﬁg:
ment) Act, [989, ment,

(2) It exteads to the whole of Uttar Pradesh.
{3) 1t shall be decmad to have come into force on May t1, 1989.

i 2. After section 32 of the Resistration Act, 1908, hercinafter referred  [ueection  of

to as the principal Act,th: following section shall be inserred, namely— naw sechion 32-A
 “32.A. 1) Notwithstanding anything contained in this Act, in (35" !¢ f
Giving of frue such areas as may bs notifisd by the S.ate Government, {
photostat capies evary docum :nt ot any translation ov documents referred i
of doCuments  to in section 19 presented for registration sha]] be
pressated for accompanied by such number of true photostat cepies
registration thereof, as may bz prescribzd by rules under section 69.

(2) The photostat copy shall,-
(2) b: nzat 213 legible prepared on paper of such specification as
n1y b2 nstifi:d by the State Government from time to time ;

(b) contain adeclaraiton that the same is a tiue copy of the
document to bz registered in such manner asmay b2 prescribed by
rules under section 69 ;

(c) b2 compared and verifisd by such official as may bs dirccted
by the registering officer ; h

(d) bz separately bound and permanently kept in such manner
as may be prescribed by rules under section 69. :
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_ (3) Where Vthc‘ piéﬂ vmons of this secticn apply, the sections - yentianed
below shall be aeemed to be modified as follows : .

(a) in section 52, in sub-section (1),¥
(i) in clause (a), affer tae words “every such docCument” the
words “alongwith the photo stat copy thereof’ shall be inse rte d.
e " P . .
(ii) for:clause {c),  the following clause shall be substituted
namely - : o e Sy
- *“(c) subject - to the provisions contained in section - 62,.
every photostat copy shall, without unnecessarydelay be
verified from the document admitted to Tegistrationand be
 placed in the proper book for being copied in the book
appropriate for the document admitted to rgistration
according to the order of its admission” ;

(b) in section 60, in sub-section (1),% for the words “together
with the number and page of the book in which the document has.
been copied” tne word s“together with a reference to the serial nug -
ber of the photostat copy and the number of the bgok in which it
is placed> sha]l be substituted;

(©) in section 69, after clause (hh), the iollowing clauses shall be
inserted, namely—

“(hb-1) regulating the number and manner in which
photostat copies ot documents and of translation under
section 19 shall be prepared and the books in which they
shall be placed for record; : -

(bb-2) regulating the form of deelaration and the manner
of keeping the records under sub-section (2)of section 32-A.*

3. (1) The Registratioa (Uttar Pradesh ' Amencment) U.P.Ordi-

Repeal and i i nance No.7
Savings. Ordinance, 1989,is hereby repealed. T

s

(2) Notwithstanding such repeal, anything done or any action taken
under the provisions of the principal Act, asamended by the Ordipance
referred to in sub-secticn (1), shall be decn.ed to have beendone or taken.
snder the corresponding proVisions of the principal Act, as amended by thi
Act, asifthe provitionsof this Act were in force at zli matenial ires.

By ordcr,;
NARAYAN DAS,
R Sachiv.
»“'-v..w » 09
S % %

ftoga 070dlo--To Yo 166 10 (ﬁeﬁo)«——.(29:2,5).~1-,9ss-.~ 850 (&%o)
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No. 2520 (2)/XVII-V-1—1 (KA) 24-2001
Dated Lucknow, October 16, 2001

IN pursuance of the i)mvisions of clause (3) of Article 348 of the Constitution of
India, the Govemor is pleased to order the publication of the following English
translation of the Registrikaran (Uttar Pradesh Sanshodhan) Adhiniyam, 2001 (Uttar
Pradesh Adhiniyam Sankhya 36 of 2001) as passed by the Uttar Pradesh Legislature and
assented to by the Governor on October 5, 2001.

THE REGISTRATION (UTTAR PRADESH AMENDMENT) ACT, 2001
(U.P. ACT NoO. 36 OF 2001)
[As passed by the Uttar Pradesh Legislature]
AN
, ACT -
further to amend the Registration Act, 1908 in its application to Uttar Pradesh.

IT 1s HEREBY enacted in the Fifty second Year of the Republic of India as follows:—

1. (1) This Act may be called the Registration (Uttar Pradesh Amendment)
Act, 2001.

(2) It extends to the whole of Uttar Pradesh.

{3) 1t shall come into force on such date as the State Government may be
notification in the official Gazette appoint in this behalf.

2. In section 2 of the Registration Act, 1908, hereinafter referred to as the
principal Act, in clause (2),—

(a) jor the words "or portion of a book", the words," or portion of a book
and also includes a book in electronic form™ shall be substituted.
(b) afier clause {10), the following clauses shall be inserted, namely:—

*(10-A) "true copy' includes a true photostat copy;

(10-B) the words and expressions used but not defined in this Act
and defined in the Information Technology Act, 2000, shall have the
respective meaning assigned to them in that Act.”

3. In section 3 of the principal Act, in sub-section (3), for the words,
"Additional Inspector-General of Registration and Deputy Inspector General of
Registration”, the words, "Additional Inspector-General of Registration, Deputy
Inspector-General of Registration and Assistant Inspector-General of Registration” shall
be substituted.

4. Section 8 of the principal Act shall be omitted.

5. In section 12 of the principal Act, for the words, "Registrar of the district",
the words," Inspector-General of Registration" shall be substituted.
6. In section 21 of the principal Act, for sub-section (1), the following
sub-section shall be substituted, namety:— :
"(1-A) No non-testamentary document relating to immovable property
shall be accepted for registration unless,—
(@) it contains a description of such property sufficient to identify
the same ; and -

(d) It is accompanied also, where the pro, is agricultural land,
by a map or plan, not necessarily on scale, showing all properties with
full description in the radius of two hundred meters of that agricultural
land.”

7. In section 32-A of the principal Act,~
{a) in sub-section {1)—
v (i) the words, "in such areas as may be notified by the State
Govemnment,” shall be omitted;

(ii) the word "photostat wherever occurring including heading”
shail be omirted

Short title, extent
and commence-
ment

Amendment of
section 2 of Act
no. 16 of 19508

Amendment of
section 3

Amendment of
section 21

Amcndmont of
section 32-A

e i i LT
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Amendment of
section 32-B

Amendment of
section 51

Amendment of
section 52

Amendrﬁent of
section 53

Amendment of
section 54

Amendment of
section 55

Amendment of
section 57

() in sub-section (2)~

(i) for the words "photostat copy” the words "true copy" shall be
substituted, o

(i) for clauses (c) and (d), the following clause shall be inserted,
namely:— ‘ 7

"(c) be compared and verified by such official as may be

directed by the Registering officer."

(c) sub-section (3) shall be omitted.

8. Section 32-B of the principal Act shall be omitted.

9. In section 51 of the principal Act, for sub-sections (2) and (3), the following
sub-sections shall be substituted, namely:—

“(2) In ‘Book 1, shall be filed true copies of all documents or memoranda
registered under sections 17, 18 and 89 which relate to immovable property, and are not
wills:

Provided that where Book is in electronic form, all documents, other than wills,
registered under aforesaid sections or true copies thereof, as-the -case -may be, or
memoranda shall be scanned in it and a printout, thereof shall be kept permanently in
Book 1,

(3) In Book 4, shall be filed true copies of all documents registered under
clauses (d) and (f) of section 18 which do not relate to immovable property:

Provided that where Book is in electronic form, all documents registered under
the aforesaid clauses or their true copies, as the case may be, shall be scanned in it and a
printout thereof shall be kept permanently in Book 4."

10. In section 52 of the principal Act,—
(a) in sub-section (1) -

(i) in clause (a), for the words," every such documents at the time
of presenting it", the words," every such documents and true copy thereof
at the time of presenting it; and" shall be substituted;

(i) for clauses (b) and (c), the following clause shali be substituted,
namely:—

"(b) a receipt for such document shall be given by the
registering officer to the person presenting the same."

(b) sub-section (2) shall be omitted.

11. In section 53 of the principal Act, the following proviso shall be inserted,
namely:—

"Provided that where Book is in electronic form, all entries and numl)ers in that
Book and the Book maintained manually shall be identical."

12. In section 54 of the principal Act, for the words, "copied, or filed a
memorandum of," the words, "scanned, or filed a trug copy or a memorandum of " shall
be substituted.

13. In section 55 of the principal Act, aftei‘ sub-section (6), the following sub-
section shall be inserted, namely.—

"(7) Where Book is in electronic form, the indexes made under this section
shall also be stored in electronic form in the manner prescribed by rules under
section 69." ’

14. In section 57 of the principal Act, in sub-section (1), for the worfis, “to
Book No. 1," the words, "to Book No. 1, other than those in electronic form," shall be
substituted.
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15. In section 58 of the principal Act, in sub-section (1), for the words,
“admitted to registration”, the words, “admitted to registration and true copy thereof "
shall be substituted.

16. In section 60 of the principal Act, in sub-section (1), for the words, "thereon
a certificate containing the word" registered,” together with the number and page of the

book in which the document has been copied,” the words, "thereon and on the true

copies thereof, a certificate containing the word “registered,” together with a reference to
the number and page of the appropriate Book in which the document or its true copy is
to be scanned or kept" shall be substituted.

17. For section 61 of the principal Act, the followmg section shall be

substituted, namely:—

"61. (1) Subject to the provisions of section 62, after the provisions of sections
Document, endorse- 52,,:38, 59 and .60 are compxlec.i with, every documer}t
ments and certificate o admitted to registration alongwith the map or plan, if
be scanned and any, mentioned in section 21, shall without unnecessary
document returned delay be scanned and a printout thereof shall be kept

perinanently in the Book appropriate. for the document admiited to registration,
according to the order of its admission :

Provided that where, Book is not in electromc form or scanning of the

‘document is not possible on the same day, the true copy of the document admitted to

registration alongwith the copy of the map or plan, if any, mentioned in section 21 shall
be kept in the Book appropriate for the document in the manner aforesaid for being

S scanned at the earliest opportumty and replaced permanently bya prmtout thereof

Prov1ded further that a true copy filed before the commencement of the
Registration (Uttar Pradesh Amendment) Act, 2001 and not copied in the Book
appropriate therefor, shall be deemed to be a true copy presented under section 32-A and
shall be dealt with in accordance with the provisions of this section:

Provided also that if the true copy ﬁled before the commencement of the
Registration( Uttar Pradesh Amendment) Act, 2001 is dim or has otherwise become
illegible and has not been copied in the Book appropriate therefor, the registering officer
shall, with the prior approval of the Registrar, require the party concerned to deliver the
document to him for getting its true copy prepared {or the purposes of this section and
if thie party concerned infortms him that the documen! has been lost or destroyed, the true
copy available in the registering office shall be dealt with in accordance with the
provisions of this section.

(2) The registration of the document shall, thereupon, be deemed complete and
the document shall then be returned to the person who presented  the same for
registration, or to such other person, if any, as he has nominated in writing in that behalf
on the receipt mentioned in section 52.

(3) All such Books shall be authenticated at such. intervals and in such manner
as is from time to time prescribed by the Inspector-General."

18. For section 62 of the principal Act, the following section shall be
substituted, namely:—

"62. When a document is presented for registration under section 19, the

Procedure onpre-  Original document jhall be dealt- with in accordance

senting document in  with the provisiong of sections 52, 58, 59, 60 and 61

language unknown to and the translation shall also be scanned alongwith the

registering officer o riinal document and its printout kept alongwith the

printout of the original document, and if Book is not in electronic form or the scanning is

not possible on the same day, the true copy of the translation shall be kept alongwith the

true copy of the document in accordance with sub-section (1) of section 61, and for the

purposes of making the copies and memoranda required by sections 57, 64, 65 and 66, it
shall be treated as if it were the original."

19. In section 64 of the principal Act, for the words, "Sub-Registrar shall file
the memorandum in his Book No. 1", the words, "Sub-Registrar shall take similar action
on this memorandum, as taken on a document admitted to registration under sub-
section (1) of section 61" shall be substituted.

Amendment of
section 58

Amendment of
section 60

Amendment of
section 61

Amendment of
section 62

Amendment of
section 64

T e
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Amendment of
section 65

Amendment of
section 66

Amendment of
section 69

Insertion of a new
section 69-A

Insertion of a new
section 78-B

20. In section 65 of the principal Act, in sub-section (2),—

(a) for the words, "file in his Book No. 1, the copy of the document and
the copy of the map or plan, if any", the words, "take a similar action on such
copy of the document and the copy of the map or plan, if any, as taken on a
document admitted to registration under sub-section {1) of section 61" shall be
substituted.

(b) for the words, "file it in his Book No. 1", the words, "take a similar
action on it as taken by the Registrar under this sub-section” shall be
substituted.

21. In section 66 of the principal Act,~

(a) in sub-section (3), for the words, "file it in his Book No. 1", the
words, "take a similar action on it as taken on a document admitted to
registration under sub-section (1) of section 61", shall be substituted,

() in sub-section (4), for the words, "file it in his Book No. 1", the
words, "take a similar action on it as taken on a copy received under sub-
section (3)" shall be substituted.

22. In section 69 of the principal Act, affer clause (hf), the following clauses
shall be inserted, namely:— .

"(hh-1) regulating the number and manner in which printouts or true
copies of documents and of transiation shall be prepared and the Books in
which they shall be kept for record;

(hh-2j regulating the form of declaration and the manner of companson
and verification of the true copies;

(/:h-3) regulating the manner in which and safeguards subject to which
the Books may be kept in electronic form.

23. After section 69 of the principal Act, the following section shall be inserted,
namely:—

"69-A. Notwithstanding anything contained in any other provisions of this Act,

PowerotInspector  the Inspector-General of Registration shall with the

General to prescribe  prigr approval of the State Government, prepare and

standard Formats circulate standard formats of various kinds of

documents for the guidance of the general public, which may be used with or without
modifications.

Explanation:-Use of a standard format prepared and circulated under this
section shall not be a prelude to omit the descriptions of the property required under -
sections 21 and 22."

24. After section 78-A of the principal Act, the following section shall be
inserted, namely:—

"78-B. (1) The fee for the registration of a document ghay be charged in the
Payment of regis-  form of adhesive labels for which the Inspector-General of
tration fees inthe /' Registration may, with the prior approval of the State
form of adhesive | () t, ‘mak les to regulate supply and sale
labels and allowarice vernment, maxe  rules regula ipply af
thereof thereof, the persons by whom alone such sale is to be
conducted and the duties and remuneration of and the fees chargeable from such

persons.

2) The District Registrar may, on an application of a person, make
allowance for the spoiled, misused or unused adhesive labels purchased for the
registration of a document in accordance with the rules made by the Inspector-
General of Registration with the prior approval of the State Govemment.”




T MR IR TS, 16 JICAR, 2001 11

25. In section 89 of the principal Act,— Amendment of
section 89

(@) in sub-section (1), (2) and (4) for the words, "file the copy in his Book
No. 1, " wherever occurring the words and figures "take a similar action on it as
taken on a document admitted to registration under sub-section (1) of section
61" shall be substituted,

(b) in sub-section (3) for the words "file the copy or copies, as the case
may be, in his Book No. 1," the words and figures "take a similar action on it as
taken on a document admitted to registration under sub-section (1) of-
section 61" shall be substituted.

By order,
Y.R. TRIPATHI,
. Pramukh Sachiv.

STATEMENT OF OBJECT AND REASONS

With a view to providing better services to the public it has been considered expedient to
computerise the Registration Offices in phases in the State. It has, therefore, been decided to amend the
Registration Act, 1908 in its application to Uttar Pradesh mainly to provide for registration and storage of
documents in electronic form. It has also been decided to empower the Inspector-General of Registration to
prepare and circulate standard formats for various kinds of documents for the guidance of general public
and to provide for the charging of fees for the registration of documents in the form of adhesive labels.

The Registration (Uttar Pradesh Amendment) Bill, 2001 is introduced accordingly.
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